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Q.A.No. 1090/1996 	 20-11-2001 

Present; 	Fbn'ble Pr. S.Biswas, iiembar(A 
Ftn'ble Mr. 9ianker Raju, Member () 

O.K. Maitre 

—us- 

Union of idia & Ore. 

Present for the Applicant ; I1r. S.K. Gupta 

Present for the RespondentsMr. M.S. Banerjeo 

0R0E 

Mr.9ianker. 	Raju,:NertheJj 

After hearing for some tine, the learned counsel 

of the applict seeks to withdau this QA with liberty to 

assakl the impugned order dated 15.5.1996 passed by the 

respondents. Having regard to the laim of the learned 

counsel, this OA is allowed to be withdrawn and is dismissed 

accordingly with liberty to the applicant to assail any 

cause of action in aácordance with lae. 

(iAt%iKER RRJJ) 	 (s. BIStJAS) 
Membor(J) 	 Member(A) 

20-11-2001. 


